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3. The Staté GOVt'.Of A.P. Iep. by Chief SecmparY;
Secretariat, Hyderabad A.P.

Responcents.
For the zpplicant s+« Mr. K Prabhakar Reddy, Advocate.

For the ‘Respondents: Mr.h»Q-MNraT
Sr ./ Aégh CGSC,
CORAM: M5 - 1V Rodbaoedaing, Murligs ot ovmeed gov AP Govl

THE HON'BLE MR.JUSTICE V,JEELADRI RAQO : VICE~CHAIEMAN

THE HON'BLE MR.RARANGARACAN : MEMBER(ADMN)




Q.A,No.81/96, ' Date: 23,1,199%6,

|
ORDER '

X as per Hon'ble Sri R.Rangarajan, Membef(Administrative) b

There are two applicants in this OA and they were
promoted from State Police Service and appointed to the
IPS cadre on 16,8.1982 retrospectively(vide order at
Annexure-III). The year of allotment to:the IpS cadre
was assigned as 1978 to them. They are‘pow working in
the D.I.G. cadre, }

2. Sri M.V.Ramachandra Rao, who was ‘also promoted to
IPS on 17.8.1982 is now working as InsPéct§r General of
Police., It is stated for the applicant§ tﬁat Sri M.V.
Ramachandra Rao was junior to the appli?ants in the

Deputy Superintendent of Police cadre i.e, in the State

POIICE CRALE;  AS Tl Fo Sooi swwm = vy ——
of the Members of Indian Police Service cadre born on
A.P.Establishment corrected upto 1lst Juiy, 1995, the date
of entry of Sri Ramachandra Rac to the IPS cadre is shown
as 17,8,1982, The applicants having elevated to IPS cadre
on 16.8.1982 are senior to Sri M,V.Ramachandra Rao. It

is also stated that the applicants wereﬁsyown seniors to
Sri Ramachgndra Rao in the select list Bf‘IPS drawn on
4.11,1991, ;' |

3. The respondents submit that since S;i M.V.Ramachandra
Rao worked in t?e senior post of IPS eirlier before his

elevation to IPS cadre, he was given earlier year of

allotment i,e, 1975, i
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4. In a similar case in OA 1354/94 décided by

us on 29,12,1995, we had held, after eoqsidering the

scope of Rule«3{(iv) (iii) of 1957'Ru1esiand also

taking into account the judement of Apei court in

1995(2) SCALE 436 (R.R.S.Chouhan Vs, Uni'on of Indi‘;&/irM
and Ors,.,) that if junior is assigned earlier to the IpPS, then
his seniors should also be given the same year of allot-
ment even 1f they had not worked 1n thelsenior post or
worked in senior post beforjtzgpointed to IPS cadre
later than his junior. As the applican;srare seniors

to Sri Ramachandra Rao in view of their!promopion to

Ips cadre on 16,8.1982 earlier to Sri Rimachandra Rao,
the applicsnts should also be given theﬂsame year of
allotment as given to Sri Ramachandra R%oﬁviz. 1975

and placed above to Sri M.V.Ramachandra Rao.

S. It is stated that sSri M.V;Ramacﬁandra Rao had

already been promoted as InSpector Genﬂral of Police
and working in that €adre., In that case, the applicants
suitability for promotion to the post of Inspector General
of Police should also be assessediand i% found suitable,
they should also be promoted as IhsPectér General of
Police. If they are found suitable the} should also be
deemed to have been promoted as InSpector General of -

P Me olekz. S, Reeleoow flamecha wdu W= pudhdby ou T G
policek They are entitled for pay fixation and arrears
of pay from the date when their junioriﬂwaze promoted

in the cadre of 1.G.
-oo‘/"
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6. in éhe result, the following diréction is
; |

eiven:-
| . e
"The applicants herein should be assiened

the same year of allotment to IPS cadre as that of

Sri M.V.Ramachandra Rao and placed; above Sri Rama=
i B
Chandra Rao in the IPS cadre, Their suitability

should be aﬁsessed for the post of Inspector General
of Police and if found suitable, they shéuld also be.
promoted to?the post of Inspector General of Police

and be placéd above Sri M.V.Ramachandra Rao in the

category of 1.G. of police. If promoted to the post
: ‘ -

of Inspector General of Police, they are%degmed to

have been pﬁomoted to Inspector General cadre from

the date on thch Sri M. V Ramachandra Raé was

promoted and the pay fixation and arrears of pay in

I.G. cadre hgve to be drawn on that basiq.
: {i

7. The bA is ordered accordingly atwthe admission .
stace itself. No order as to costs, 47 P

Q ;f =
(R.Rangarajan) ( V Neeladri Rao)

Member (Admn. ) | Vice Chairman
- o

. Dated 23rd January, 1996,
" Plgtate n open court, . £?V1ﬂLr 154
Grh/avi, ‘ ' @ Deputy

To

1. The Secfetary, Ministry of Home Affairs
Union of India, North Block, New Delhi.

2. The Secretary, U,P.S.C., New pelhi

3, The Chief Secretary,. State govt,of A.P. Secreta:iat,
Hyderabad, A.P. |

4, One copy to Mr,K.Prabhakar Reddy, Advocate. CAT.Hyd.
5. One copy to Mr. N.R.,Devraj, Sr.CGSC,CAT.Hyd.

6. One copy to Mr.I.V.Raghakrishna Murthy, Spl.Counsel for A,
7. One copy to Library, CAT.Hyd. ' Govt.
8. One spare copy.

{

gistrar(J)f
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IN THE CENTRAL ADMINICTRAWIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BLE MR.JUSEICE VeNLLLADRI RO
VICE-CHAIRMAN

ahd = .
B /

| THE HON'BLE MR.R.RANGARAJAN & M{ADMN)

DATED: - 'L%_ ) 1995,

ORPER/JUDGMENT.
M}-A../R.A/CQPx.NO?
in .
0.2, 0. R \ a6
T.aNo. O GLP. L)

Zdmitted and Interim Directions
Issudd.

Allcw.g

. Disposed of with directions .

, Dismf.ssm

Disnissed as withdrawn
Dismissed for default

Ordered/ke jected,

No ohMder as to costs.
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